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Mr. P. N. Jatti, counsel for the applicant.
Mr. B. N. 3andhu counsel for the respondants.

The learned counsel for the respondents states that
the Hon'ble High Court has stayed the Contempt
Proceedings. Since the Hon'ble ngh Court has stayed
the Contempt Proceedings, no *agnl:anﬂe can be tahe e
Therefore, this Contempt Petition is dlsmlssed.
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